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BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI
ORIGINAL APPLICATION NO. 120 OF 2023 (S7)

In the matter of:
Tribunal on its own motion SUO MOTU based on the
news published in News Tamil 24/7 dt. 25.07.2023 titled
18 years of malpractice in the Quarry — Shocking
information released through RTI™.
And
1. The Director,

Department of Geology and Mining

Industrial Estate,

Guindy, Chennai — 600 032.

2. The District Collector,
Collectorate,
Madurai District.

3. The Deputy Director,

Department of Geology and Mining,
Madurai District.
...Respondent(s)

ADDITIONAL STATUS REPORT OF THE THIRD RESPONDENT

I. Gurusamy, S/o. Gurusamy, aged about 57 years, serving as the Deputy
Director, Department of Geology and Mining,District office at Madurai do hereby
solemnly and sincerely affirm and submit this additional status report with reference
to the observations made by the Hon’ble National Green Tribunal (SZ) Chennai in
Original Application No. 120 of 2023 (SZ) on 07.02.2024 and a news published in a
Tamil daily on 15.02.2024. regarding the SUO MOTU matter taken on own - motion
by the Hon’ble National Green Tribunal (SZ) regarding illegal quarrying of
roughstones mistakenly broadcasted by a Tamil private TV Channel as “18 years of

Malpractices in a quarry” on 25.07.2023.
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I respectfully submit the following with reference to the observations of
the Hon’ble National Green Tribunal (SZ) Chennai on 07.02.2024. With
regards to the first paragraph of the order of the Hon’ble National Green
Tribunal (SZ) dated 07.02.2024, it had been observed that “the report of
the Deputy Director, Department of Geology and Mining is filed. which
only states that the excess mining is 5439.88 Cubic metres in SF.No.63

(Part-I) done by M. Gurusamy.

In this regard., [ respectfully submit that the name mentioned as
M.Gurusamy is an error.In the earlier status report filed on 05.02.2024 this
respondent only stated in Sub paragraph under the heading “Facts in brief”
it had been submitted that the difference in volume as 5439.88 Cbm had
been arrived after the completion of survey underneath the stagnant rain
water accumulated in SF.No. 63 as a whole and subsequently, demarcated
and lease granted as Part [ and Part Il (in SF.No0.63 of Kulasekarankottai

Village).

I further respectfully submit that with regard to the Hon'ble NGT in
paragraph ‘2° of the said order observed that “subsequent lease has been
granted in favor of one P.Prabhu in SF.No.63 (Part-I). Despite finding that
there is excess mining. so far, no action has been taken by the Department

of Geology and Mining.

In this context, it is submitted that the person named as P.Prabhu as the
highest bidder, confirmed through precise area communication for
preparing draft mining plan for approval and obtaining environment
clearance under Rule 41 & 42 of Tamil Nadu Minor Mineral Concession
Rules 1959. He complied the said requirements. The final confirmation

and grant of quarry lease proceedings and execution of lease deed are yet
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to be exercised. They are kept pending, due to the pending disposal of the
case by Hon’ble National Green Tribunal (SZ), Chennai. As regard, the
difference in volume arrived as 5439.88 m3 the appropriate action will be
taken as per the Rule 36-A (1) & (3) of Tamil Nadu Minor Mineral
Concession Rules, 1959 after conducting enquiries in village & personal
hearing on the offenders through the concerned Revenue Divisional

Ofticer.

[ also respectfully submit that, in the 3" para of the order dated 07.02.2024
the Hon’ble NGT (SZ) observed that. “No environmental clearance
granted in the said survey number prior to the year 20207,

In this context, I respectfully submit that the rule 41 and 42 of The
Tamilnadu Minor Mineral Concession Rules 1959 were inserted vide
G.0.(Ms) No. 79 / Industries (MMC1) Department dated 06.04.2015. Rule
41 states that “Mining plan is a pre - requisite to the grant of lease and
submission and approval of Mining Plan for Minor Minerals other
than Granite” and Rule 42states that “Submission of environment
clearance for the grant of quarry lease for minor minerals including

Granite”.

It is submitted that, on 23.07.2010, the Assistant Geologist prepared a
technical report for the new tender. For, that the pit dimension was
measured in SF.No. 63 (Part-I), the said area which was quarried by Mr.
Gurusamy. The pit dimension for SF.No. 63 (Part-1I) was also measured

on 16.06.20009.

The period of quarry leases, underwent in the name of the leases
K.Venkatraman is prior to the implementation of Rule 41 & 42 of Tamil
Nadu Minor Mineral Concession Rules 1959 and as regards M.Gurusamy,

the quarry lease period covers from 01.03.2011 to 29.02.2016, in which
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the period from 01.03.2011 to 05.04.2015 is non mining plan &
Environmental Clearance (prior to the implementation of Rule 41 & 42 of
TNMMCR 1959). The period from 06.04.2015 to 29.02.2016 (covered
under Environmental clearance). Therefore, as per the orders of the Apex
Court of India in W.P.(c) No. 114/2014 dated 02.08.2017. necessary
demand of Rs.3,82,050/- (Rupees Three Lakhs Eight Two Thousand and
Fifty only) had been raised vide Rc.No. 1580/2018/Mines dated
26.10.2018. The individual had remitted Rs.2.00.000/- (Rupees Two |akhs
only) on 18.11.2019 at SBI, Tallakulam. The remaining amount is also
collected by forfeiture of Security deposit amount Rs. 1,76,000/- (Rupees
One Lakhs Seventy Lakhs only) on 28.12.2023. The balance amount of
Rs. 6.050/- (Rupees Six Thousand and fifty only) should be collected from

Thiru. M.Gurusamy:.

7. It is submitted that the Revenue Divisional Officer, Madurai has recently
requested to conduct an enquiry in to the excess mining done by
Mr.K.Venkatraman and Mr.M.Gurusamy. The said letter is annexed along

with this report.

8. I further respectfully submit that, the copy of the approved mining plan
and Environmental Clearance submitted by the Highest bidder.
Thiru.P.Prabhu in respect of area in S.F.No0.63 (Part [) Government land of

Kulasekarankottai village, Vadipatti Taluk.

Therefore, in view of the above, the Hon’ble National Green Tribunal (SZ)
may consider these additional remarks and may be pleased to consider for orders or

further orders appropriately and thus render justice.

5.3 2024, GM—"

Deputy E}imm;o“r —
Dept. of Geclogy and Mining
Collecicrate,
Madurai

Date:
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VERIFICATION

I. Gurusamy, S/o. Gurusamy, aged about 57 years, serving as the Deputy
Director. Department of Geology and Mining,District office at Madurai do hereby
verify that the contents of the above affidavit are true and correct on the basis of the
official record maintained by the Respondent No. 3, no part of it is false and no

material has been concealed there from.

@V\L/

Deputy Director
Dept. of Geology and Mining
Collectorate,
Madurai

Date: 4. %.2¢24,
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SjemLoufir,
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urrsmes: 1. wrewrusn CH@w usemio diriumun Gl s emer o]
UPE@ eTamr. (Suo Moto) OA No.120 of 2023

2. wCrmar &G eyod gereilh GewwiLCL I|M&60 &
mrar.06.01.2024

3. Es PSG®IEHT, WLrEiumn Gl usmLS
diriumud, Gasimer  gauTsstlal  SGSSIG BT,
22.01.2024

4. el Lmldwir, umeliully gieuTsetlat g S, [.6.6T60r.
915/5895/2023, mrar. 01.02.2024.

5. gmem @Que@ET, Uelulwed hgd STESSSImD
gauirsaflar gifléma mrer.05.02.2024.

6. wmewiuemn Cal usem diurud CseaTmer ey
oupd@ otemr. (Suo Moto) OA No.120 of 2023-60
@ sme 2 gsre) Brer. 07.02.2024.

s ko

Wgleny el LLD eumgliuly eILLLD, GNCFHTATCSHTL L Flrmod, gyr&l
umbGuré@ e eTemr. 63-@le 2 6Ter saGuriie s bs 18 gmibsmms 65
uedows Caihg Cuemrm dl semeoveui eonCaLrs safluauemmemer Gl
olmusmerr  Qawig aumaug Soa fluyn o famwé FlLGSar S Ijbusoms

o gitemgl sTEUTELD, &e0@eauTTiuTed SluEHuds eleusmud Geiw (Ppuirs ihlemeu
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afpsar  allflesd  gHuusTHan  HliuGH

woH e  Geugemenr

Ogfallsgiererart eearm Qeuldl Bluyed swblhp 24/7 Gesredlsd 25.07.2023 sy

Qeveflureremad QarLihg wrmiusmn Cadlu s giriumud CgeaTmer 9|6y

STTs (araubgl (Suo Moto) OA No. 120 of 2023 sugpdsrs udle) Qauig ellemensur

menL Qumm) 6 (mlerT M.

GG LTI L LD, sumplulLlp eulLLD, GoGasrerGar L oL, L6 eTeur-

63 UG | mmid 11 0 1959 gyib gy e SBIPHTH Hny safln sams alldssr alld

6T60NT-8 607 Lllg SLSEmTLsUTN)] eJMaarGel @S55mas 2 o auprisliul. (heTerg).

26.11.2009

District
1. N f th S.F.
5 Collector elend Extent Period Classification
No . Lessee Nos
Proceedings
Roc No. ) 1485 | Fasli1399 |
| 1222/1989 Kalyanasundaram | 63 Acres 1403 Poramboke
Roc. No.
1459/1999/ 2.000 24061399
2 . Venkataraman.K 63 . Poromboke
Mines, Dated: Hectares
23.06.2004
24.06.1999
Roc. No.
5.09.2004
1010/2004/ ha 3.10.0 ! 00
3 ) Venkataraman.K | (Part - - Poromboke
Mines, Dated: n Hectares 14.09.2009
05.08.2004 o
Roc. No. 5 .
929/05/Mines, 62 | ggp |00
4 Gurusamy.M (Part - - Poromboke
Dated. : Hectares 12.09.2010
25.08.2005 ) Lo
Roc. No.
1224/2009/ 63 3.10.0 02.12.2009
5 Mines. Dated: Venkataraman.K | (Part - Hectares - Poromboke
‘ : I ¢ 01.12.2014




Roc. No. A
655/2010/ 63 aoip | LS
6 ) | Gurusamy.M (Part - ) - Poromboke
Mines, Dated: N Hectares 29.02.2016
16.12.2010 o

@flemsuuiled CumaenTL s E QESTLITUTS sumglulLlp eI LLD, G0GEsTeT

GamlsmL dlymoh Yo eTenT.63-60 yrd UnbGurs@ flaugdled genwngierer sn@euril

LGS whmid uEGS-llsd Gaurfl Qewwiu’ eater saflogdlar sar gemmeu Hladder

Cunu@HNemig @aurfl Qawwiu’ L ugdulled dirnlLd amr ymssheasiu L

paeuoullar surullers wermear sTGar Gun@asrersriul G ybléme GumUUL GH6T 6T ).

Guogyid, B Comdlwearer uGdlllar sar geTme SGSHS UTSISTUY HLolg&Hms

CunQarai® sumeumd sl Lrlwi auruilors CauamQam ugduils oywsdler

SleTeyseT  smTLMWiuCL gl oyserelueiule Bir Camidlyerer GupuGdl ey

p Gyment &Gy sumlloonsayh B Comduyaier L@Guller &Sty 2 ater g Ysms Lflssd

epsulond gyemei(h Gawwiul L g (measurement tape)

Total volume of Pit I

Above the water
level :

1,21,547.14 m3

Below the water
level :

45,175.00 m3

Total

1,66,722.14 m3

il.

iii.

Total volume of Pit II

Pit volumes for I & II
measured and recorded
during the year 2009-10.

Above the water
level :

1,49,334.74 m3

Below the water
level :

39,975.00 m?3

' Total 1,89,309.74 m3
Ipit-1 B 59136
(112 x 44 x 12)
Pit II 200970
(110 x 87 x 21)
Total 2,60,106 m3




1v.

Transport permits issued
during the year 2010-11
to 2015-16 to two of the
leases existed at that
time

90,486 m3

Total

(iii) + (iv)

3,50,592 m?3

vi.

Total volume arrived after
the completion of drone
survey and below water
level manual survey in
respect of Pit I & Pit II.

3,56,031.88 m3

Vii.

Total volume arrived after
considering the previous
measurements made in
the years 2009-10 &
Transport permit issued
from 2010-11 to 2015-16

3,50,592.00 m?3

viii.

Difference in volume
(vi - vii)

Guomutg,

Sireihsafler e lumLuds,

5,439.88 m3

5439.88 aarfiLi  gemelnE

omudlésiuLL e 6l sGanrs  saflngmer  Gailig QIO

Wesmistongme (paiarmat @aurfl @ssmegmriaammer S M.@wem uhmw Hs.

K.Gleumis rmoat gy élGwri g sblper® dysafln swme adssr 1959-6 allg

o16wr.36 (A) -@earug 2 fw eflemramen wHmID HYUITE HL g dHime GLom a6 (gTHLOMM)
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